
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABRO 

0.A.No.1115/93 	 Date of Order:12.10.93 

Between: 
asia 	- 

AND 

The Union of £ndia represented by: 

1.The Post flsster General, Uijayawada. 

2..The Senior Superintendent of Post 
fl..aL-rn Diusion, Ongole. 

3.The Post Master, Ungosu f"-', '"-- - 

to Respondents. 

Counsel for the Applicants 	: 	Mr.K.S.R.Anjeneyu].0 

	

-----------------: 	Mr.V. Bhimana 

C DR AM 

THE HDN'BLE JLETICE NR.U.NEELADRI RAD 	: 	V ICE—CHAI RMA N 

THE HON'BLE MR.P.T.THIRU\JENGRDAM 	MEMBER (ADMN.) 



O.A.N0.1115 of 1993 	 DATE OF JUDGMEWT: 12.10.93 

JUDGMENT 

(As PER HON'BL.E S14RIP.T.THIRUVEL4GADAM, MEMBER (ADMN.) 

The applicant submits that he was appointed as Postal 
-ed 

Assistant on 11.3.1981. He was post/to the National Savings 

Certificates Counter of Savings Bank on 3.12.199.. It is a 

tenure post and the tenure is fot a period of two years. The 	:. 

case of the applicant is that his tenure should have lasted 

upto 3.12.1994. 

It is submitted by the applicant that the Post Master 

General, Vjjywada issued orders vide his letter No.SB/IVP/ 

Plgs/Corr. dated 23.7.1993 delinking 4 work from the SB 
Branch and entrusting the same to other counter Postal Assi- 

This 0A  has been filed for a declaration that the 

above orders of the Postmaster General dated 23.7.1993 delin-

king IVP issue and discharg&q work from the SB Eranch and 

not following the tenure period as contrary to the statutory 

rules contained in the Post -Office S.B. Manual Volume-Il and 

also specific orders bontained in Director General of Posts, 

New Delhi letter No. 61-24/90, dated 18.4 .1990 as arbitrary 

and untenable. A  direction has also been Sought for resto-

ration of IVP  work to Savings Branch0 Counter Clerk for the 

full tenure period as per rules. 

Heard Shri K.S.R.Anj-.neyulu, learned counsel for 

the applicant and Shri V.Bhimanna, learned Standing Counsel 

for the respondents. The learned counsel for the applicant 

submitted that in pursuance of the order No.SB/IVP/Rlgs/corr. 

dated 17.9.1993 issued by the Assistant Director (INV&O), 

the IVP work has been restored to SB counter Clerk with 

effect from 30.9.1993. Hence, the BA becomes infructuous 

in regard to the: said relief. 
contd. 



* 

.4. D91 -1  

The learned counsel for the applicant subi'iitted that 

the applicant has to be paid the incentive from 18.8.1993, the 

date on which this work was divested from him till 30.9.1993 
In rard to 

the date on which it was again restored to him. 4the period 

wherein 
he will have advantage of incentive for selling IVP, we feel 

A 
: 4 

that the period of two years in regerd to the applicant has to 

be extended by six weeks so as to enable him to have the benefit 

of incentive in regard to the period for which he lost it on 

the basis of the impugned order. 

6. 	The OA is orderea dCCOLUSLJyLy. 

(P.T.THIRUVENGADAM) 	 (v.NEELADRI Mo) \ 
MEMBER (ADMN.) 	 VICE CHAIRMAN 

0 

DATED: 12th October, 1993. 

4F  vsn 	 Dy 1strarcJudlt! 

Copy to:- 

The Post ilaster General, Union of India, Uijayawada. 

The Senior Superintendent of Post O?fices, Prakasarn 
Division, Ongole. 

The Post Master, Ongole, HO, Ongole. 

 One copy to Sri. 	K.S.R.Anjaneyulu, advocate, 	CAT, Hyd. 
 One copy to 5rx. 	U.Bhimanna, 	Addi. CGSC, 	CMI, 	Hyd. 
 One copy to Library, 	C41, 	Hyd. 

 One spare copy. 	 - 

Rsm/- 



TYPED BY 	 COMPARED BY 

CHECID BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
-; HYLERABAD BENCH AT HYDERABAD 

THE HON' IBLE MR.JUSTICE V.NEELADRI RAO 
VICE CHAIRMAN 

AD 	 - 

THE HON'BLE MR.A.\.GORTHI :MEMBER(A) 

AND\ 

THE HON' BLE MR.T.CHIJDRASE1UIAR REnD? 

	

- 	MEMBER(JTJDL) 
AND 

THE HON' BLE MR.P.T.TIRUVENGAJJAN.M(A) 

Dated: 	 -1993. 

pvm 

ORDE WJUD3F4EthT 0L__ 

O.,A.No. 	 s7el 
TNor__ 	(W.p, 

Adrqitted and Interim directions 
isSued 

Allwed. 

cjlLaptsed of with directiojs 

Dimissed. 

Dismissed as withdrawn 

- Lsmissed for default. 

Rejecte/Ordered 

as to costs, 

cntralMdmini;tlati'1& TribMnaI I 

DESP AT CU 

7INOVI993 

L!TRABAD BENCH. 




